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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH %

Original Application No.240 of 1922

New Delhi,. this the 4th day of May, 1999

HON’BLE SHRI N.SAHU,MEMBER(A) °

Shri Trilochan Singh
S0 ShoSantokh Singt
Ao House No. 78% AS7
Govindpuri,.Ralkaji.
N Delhi .. Applicant
{By Agvocats: Mrs.Rani Chhabra)l
YErSUS

1. Union of India,.

thirough its Secretary.

Ministry of Finance,

cepartment o Revenue, .

Central Board of Excise and Customs.

n.lb.'

ST .
2. Commissioner I

Customs and Central Excise {(Northern U.PR.)

Commissiconeirats.,

Mangal Fandevy MNagar.

Spposite University.reerut.
Z. The aAdaitional Commissioner(P&Y).

Customs and Central Excise,

Morth U.P. Commissionerate,

Maingal Fandey Magar,

Gpposite University,Meerut.
4. Collsctor
. Customs and Central Exciss,

Noirth WoP. \an1551nﬁFratc,

Mangal Pandey Nagar.

Qpposite University,Meerut.
[ i P G L o Mol
P I HiRe LTSRS LA "

Customs and Central Exciss,

Norch ULR. Commissionerate

Mangal Pandey Nagar.

Opposite University.Meerut. . e L RESPOndents
{(By Advocate: Hone)

0.R. D E R(ORAL)
By Hon’ble Mr.N.Sahu.Member (&
The praver 1In this 0.A. is inter-alia to
gquash the oral order of retrenchment/termination w.a.f.
GFLLAZ.94 with a direction, to re-engage the applicant in
preference to Jjuniors and outsiders and also to direct
14

the r&%ponU~utw o confaer  temporary status  under the
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